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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYD ERABAD
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0.A. 1377/95. . Dt.of Decision : 16-11-95.

M. CGovinda Rajulu .; Applicant.
Us
1. The Sub-Divisional Bfficer,

Teleacommunication, Guntakal,

2, The Telecom District Manager,
Anan tapur.

3. The Chief Genaeral Mansager, 1
TJelecommunications, .

HYdBrabado ;c NAY =L L P
|
Counsal for the Applicant : Mr, K.Venkateshwar Rao
_ o an + M= ¥ RAMHI 00.SC for Rlys,
CORAM:

THE HON'BLE SHRI JUSTICE V. NE ELADRI RAP i VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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'I‘he Sub-Divisional foicer,
Telecemmunicatimn, Guntakal,
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The Tele com District Manager. [k
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‘Dhe Chief General Manager, :
~rTelecemmunicat isns, :Desrsanédhar Bhavan .t
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O.A;1377/95 Dt.of order;16-11-1995

. ORDER

As per Hon'ble Shri R. Rangarajan, Member { Admn)

Heard Shri K. Venkateshwar Rao, learned counsel
for the applicant and Shri K. Ramuloo,learned Standing

Counsel for the respondents. .

2. The‘abplicaﬁtvherein was initi;lly engaged as

a casual mazdoor under the re5pon§en€$ from 1.3.1987

and he was dis~engaéed from 12, 12!19é9 and thereafter,
he was not re-engaged. This OA is filed for a direction

to the respondents to re-engage him as a casual-u :

_mazdoor.

3. As the applicant has been dis;engaged wayback
in 1989, the long period of absenée Eannot be condonned.
However, as the applicant would havé acquired sufficient
knowledge in regard to the workiné Sf the department,

his services as a casual mazdoor, | if he is re-engaged

will be more useful aampa£4ag to engagﬁag:nf freshers

L from outside market.

4, In the result, the followiné direction is given.
*The applicant should be re-engaged ?f there is work
in prefgrence to freshers from thp ;pgn market in the
unit from which, he was retrencheh_last. If in
pursuance of this order, he is gd&ng to be re-engaged,

none, who is already in service will be discharged.®

5. The CA is ordered accordingly ét the admission
stage., No costs%y

N

{R.RANGARAJAN) . - (V.NEELADRI RAO)
Member (Admn) 'vice Chairman

! P .
Dtd.3The 16th November; 1995 J,w,a

Dictated in the cpen court

-
mvl | ’ <cCras
- Dy.Registrar(Judi)



